> IN THE EENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: |
A AT HYDERABAD

-}

l
OA No.1021/97 Date of Decision:

8th August, 1997 j
' |
BETWEEN:

: I
T. Sudarshan «e Applicant :

' |
AND .

‘ : |
1. The Director,
Doordarshan Kendra,
Ramanthapur, I
Hyderabad.

: |
2. The Director General,

Doordarshan, Mandi House, , |
Copernicus Marg,
New Delhi-110 001.

3. The Union of India, rep. by its \
Secretary to Ministry of

Information & Broad Costing, \
New Delhi.

«« Respondents,

counsel 6r the Applicant: Mr.K. Ajay Kumar |

counsel for the Respondents: Mr. N.R. Devaraj

|
CORAM: ‘ :

|
THE HON'BLE SRI H. RAJENDRA PRASAD: MEMBER (ADMN.)

ORDER

(Per Hon'ble Sri H. Rajendra Prasad: Member (Admn.)

Heard Mr. V. Ajay Kumar for the applicant and ]
Mr. N.R. Devaraj for the respondents.

It is seen that the applicant has not exhausted any of

the available alternative remedies before filing this 0A, A legall
notice issued on behalf of the applicant by itself cannot be

treatéd as substitute to a proper representation.

Under the circumstances the applicant is permitted, if |

he so chooses, to submit a representation to the Respondent-2
within the next 2 weeks. If such a representa;iQn is received

by the second Respondent the same may be examined and disposed .

of in accordance with rules, within 60 days from the date of its
receipt in his office.

Thus the OA is disposed of at the admisgion stage.
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copy to D.R.(A) CAT.Hyd.

Dlrector, Doordarshan Kendra,

Ramanthapur, Hyder abad. -

Director General, Docrdaxshan,

Secretary to Ministry of Information

and Broad Costing, Union of India,
New 1}3 lhie )

COpy to Mr, K.Ajay Kumar. Advocate, CAT,Hyd.?
copy to Mr,N.R. Eevraj, Sr.CGSC. AT Hyd.

copy to HHRP M. (A) CAT,.Hyd.
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Disposed of with dirgctions
Dismisged.

‘Dismis$ed as withdrawn
Dismisged for default.
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